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T.H1.1. 554(F).—Fvara L, Stra ST Ao srfarfaer, 1956 (1956 &1 31) T &m<T 48 3T Ja<
TIRRAT T TART 3 U, ATLATT SHae AT (9 (FHATL) T 72w, 1995 7 3ii¥ Hees Fa & forg et
[EREERICIAC DI

(1) Tferg amw ok wsr- (1) =9 fFaw =7 wfer am st shaw ur P (@) Sae (weree) [,
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(2) T TSI | THRTH AT qTEE F TG i |

(2) AT Sfrae AT A (FE=mT) doe =, 1995 & 97 50 # -
() 3U-FEw (1) & (7) § Tt Fal oft ‘9IS’ oI5z ATAT §, SHF TATH UL TAT TR 9Tsal T T@T SATUAT|
(i)  IT-FFFw (1) =% 3T-fA79 (6) § ‘&7 AW 9Isal o TITH 9¥ ‘U a9 9Teal i TET ST

[T, &. TH-11012/02/2020-a7-1]
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F G YTt T T o7 shw zad sifaw Hetraw ar.#1./9.5.482(31), I 7 T, 2021 3T AT
AT T
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MINISTRY OF FINANCE
(Department of Financial Services)
NOTIFICATION
New Delhi, the 26th July, 2023

G.S.R. 554(E).— In exercise of the powers conferred by section 48 of the Life Insurance Corporation Act,
1956 (31 of 1956), the Central Government hereby makes the following rules further to amend the Life Insurance
Corporation of India (Employees) Pension Rules, 1995, namely:-

(1) Short title and commencement.— (1) These rules may be called the Life Insurance Corporation of India
(Employees) Pension (Amendment) Rules, 2023.

(2) They shall come into force from the date of their publication in the Official Gazette.
(2) In the Life Insurance Corporation of India (Employees) Pension Rules, 1995, in rule 50, —

Q) In sub-rules (1) to (7), for the word ‘Board’ wherever they occur, the words ‘Competent Authority’ shall
be substituted;

(i) In sub-rule (1) and sub-rule (6), for the words ‘two years’, the words ‘one year’ shall be substituted.
[F. No. S-11012/02/2020-Ins.1]

MUKESH KUMAR BANSAL, Jt. Secy.

Note: The Principal rules were published in the Gazette of India, Extraordinary, Part 11, Section 3, Sub-section (i) vide
G.S.R. No 525(E) dated 28™ June, 1995 and lastly amended vide G.S.R.N0.482(E) dated 7" July, 2021.
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